
HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD

(SPecial Original Jurisdiction)

MONDAY, THE THIRTIETH DAY OF SEPTETUBER

TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE

THE HONOURABLE SRI JUSTICE J'SREENIVAS RAO

[ 34181

WRIT PETITION NO: 12115 oF 2013

ComPanY of
ent, Warangal.

Andhra Pradesh Limited,
Northern Power Distribution
Hep'resenteO bY its SuPerintend

The Chief General Manager, Proiects' H

rliiririgrttr, Hanamkondb - 506001'

Between:
$//s. lcomm Tele Ltd , A company registered under Companies Act' 1956

havinq its office at di"t ['".+odS ih;:";..i, tOnldtrertapatli',Hyderabad-soo

ifi X.d c"rirt"t"'"othi*"'ut Frot Nop],- Phase-l Kamalapuri' srrnagar

colony, Baniara Hirri"iia"?'q'a?oo-oz5' Reoresented bv its Managtng

Director Sri Pathuru su;;;th-, s/" Sii n"m' Ri-J' igeo aboui 37 vears' R/o'

6lrti'i"Jir, o-o cJonl,, Vidva Nasar' Hvderabad'

...PETITIONER

AND
1

No. 2-5-31l2, VidhYuth Bhavan'
2

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue an appropriate writ' order or direction particularly one in the

nature cif writ of mandamus to declare the Lr' No'

CGM(Proj.)/GM(P)/N PDCLMGL/F HVDS/D No 1 853/1 2 dated 20'02'20 1 3 issued

by the Respondent as illegal, arbitrary' without authority and unconstitutional'

l.A. NO: 1 OF 2013 WPMP. NO:'1498I OF 2013

petition under section 151 cpc praying that in the circumstances stated

in the affidavit filed in support of the petition' the High Court may be pleased to

suspend the Lr' No CGM(Proi )/GM(P)/NPDCLMGL/F HVDS/D No 1853/12



dated 20.02.2013 isr;ued by the Respondent during the pendency of the writ

petition.

Counsel for the Petitioner: M/s. VAISHNAVI AMBADIPUDI, REP. FOR
SRI CH.PUSHYAM KIRAN

Counsel for the Respondents: SRI P.VINOD KUMAR / SRI ZAKIR ALI DANISH

The Court made the f.ollowing: ORDER



To,
1

2

J

4
BSR

THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE .'
AND

THE HON'BLE SRI JUSTICE J.SREENIVAS RAO ,,

WRIT PETITION No.12115 of 2OL3 .'

ORDER; (Per the Hort'bte the Chief Justtce Alok Aradh-e)

Ms. Vaishnavi Ambadipudi, learned counsel

representing Mr. Ch. Pushyam Kiran, learned counsel for

the petitioner, submits that the cause in the writ petition

does noi sr.rrvive for consideration on account of efflux of

time.

The writ petition is therefore dismissed as

infructuous.

Miscellaneous applications, if any pending, shall

stand closed. There shall be no order as to costs

SD/- L. LAKSHMI BABU
ASSISTANT EG TRAR
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One CC to SRI CH.PUSHYAM KIRAN, Advocate [OPUC]

One CC to SRI P.VINOD KUMAR' Advocate [OPUC]

One CC to SRI ZAKIR ALI DANISH, Advocate [OPUC]
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HIGH COURT'

DATED: 3010912024

(F

ORDER

WP. No.121 1 5 of 2013

DISMISSING THE WRIT PETITION

AS INFRUCTUOUS,

WITHOUT COSTS
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